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If you stand, how can we get up and
say anything ? You are the guardian of
this House, and you must permit us to
have our say.
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SHRI BAKAR ALI MIRZA (Senmdn-
bad): Last time the hoo. Minister of Parlla-
mentary Afflars gave an assurance that he
would consult the Prime Minister and fix some
time for a disussion on Telengana. I would
like to know what has happened to that
discussion,

ot vy fomd : sreqe wdi, & aw
¥ oF arawrdt AEw § oot W aw
s ey & foo wgafr @ @ &
wit 39 2w gu o7 qifes @ge ¥ oy
THAS QEESANT F A ag X gL
fogesgrar sl s atd gu i
arr )t fow s fear gam & A #ar &
9 ¥ A aFar § 5 qg gAIIr o qwA
# wragrfa &1 sy a1 AR fawd fog
w193 &g ¢ e 7z fawraeta § g«
w9 @ !

wWeaw RET : A |

fagfemd :gmu v AT g fs
e AN Wygden gl @ swF a ¥
AT AT SATATHRYOT &A1 FA ATS § 7
@b am i gl g | W
gHEAT TFY AR

SHRI MANUBHAI PATEL: It Is
clear that ruch things will not be put Into

the record henceforth, Bnt 1 hope that
today it is on record.

12.59 hrs
PAPERS LAID ON THE TABLE

FourTH FivE YEAR PLAN—REVISED
OuTLAY, 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) On Behalf of the Prime
Minister, I beg to lay on the Table a
a copy of the Fourth Flve Year Plan-
Revised ontlay 1969-74 together with a
statement thereon. [Placed in Library. See
No. LT 1932/70.]

PROCLAMATION IN RELATION TO
WEST BENGAL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) 1 [ beg to lay on
the Table—

(1) A copy of the “Proclamation dated
the 19th March, 1970 lssued by the
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President under article 356 of the
Constitution In relation to the
State of West Bengal published In
Notification No. G. S. R. 490 in
Gazette of Indla dated the 19th
March, 1970, under arilcle 356 (3)
of the Constitution,

(2) A copy of the Order dated the 19th
March, 1670, made by the
President fn  pursuance of sub-
clause (i) of clause (c) of the
above Proclamation, published in
Notiffcatton No. G.S. R, 491 In
Gazetite of India dated the 19th
March, 1970,

(3) A copy of the Report of the
Governor of West Bengal dated
the 1%h March, 1970 to the
President. [Placed in Library.
See No. LT—2933/70]

ANNUAL REPORT OF 1.I.T KHARAGPUR

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) 1 On behalf of DR. VK.R.V.
RAO, 1 beg to lay on the Table a copy of
the Annual Report of the Indian Institute
of Technology, Kharagpur, for the year
1968-69. [Placed in Library. See No.
LT—2934/70]

13.00 brs.

ANNUAL REPORT ETC. OF
BOKARO STEEL L1D.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT)
I beg to lay on the Table a copy each of
the followlog papers (Hindl and Eonglish
versions) under sub-sectlon (1) of section
619A of the Companies Act 1956 :—

(1) Review by the Government on the
working of the Bokaro Steel
Limited, for the year 1968-69,

(2) Annual Report of the Bokaro Steel
Limited, for the year 1968.69 along
with the Audited Accounts and the
comments of the Comptroller and
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Audlior General thereon. [Placed
in Library. See No. LT—2935/10]

NOTIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : On behail  of Shri
Annasahib Shinde, 1 beg to lay on the
Table a copy each of the following Notifi-
calions (Hindi and English verslons) under
sub-section (6) of section 3 of the Essential
Commoditles Act, 1955 :—

{1) The Sugar (Price Determination)
Amendment Order, 1970 published
in Notification No. G S.R. 317 in
Gazette of India dated the 28th
February, 1970,

(2) G.S.R. 388 published in Gazette
of Indla dated the 1st March, 1970
making certain  amendment to
Notification No. G.S.R. 1835
dated the 29th July, 1969.

(3) The Sugar (Price Determination)
Second Ameodment Order, 1970,
published in Noufication No.
G.S.R. 389 in Gazette of India
dated the 1st March, 1970,

(4) G.S.R. 390 published in Gazette of
India dated the 1st March, 1970
making certain amendment  to
Notification No. G 8.R. 999 dated
the 18th April, 1969.  [Placed in
Library. See No. LT—2936/10]

ATDIT REPORT ETC. OF ESIC

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
5.C. JAMIR) : I beg to lay on the Table
& copy of the Audited Accounts together
with the Audit Report thercon of the
Employess® State Insurance Corporation for



